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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH
…

Original Application No.290/00492/2015
With Misc. Application No.290/00276/15

   
    Jodhpur, this the 8th day 
of May, 2018 
CORAM:   

HON’BLE MR. R.RAMANUJAM, MEMBER (A)
HON’BLE MR. SURESH KUMAR MONGA, MEMBER (J)

Ashok Bhati s/o Late Sh. Sayara Ram Ji, b/c Harijan, aged 32 years,
r/o Pori, Vill.Kagmala, Teh. Raniwara, Zila Jalore.

      
  …Applicant 
(By Advocate: Shri K.K. Shah)

Versus

1. Union of India through the Secretary to the Govt. of India, 
Ministry of Communication, Department of Posts, New Delhi.
2. The Chief Postmaster General, Office of chief Postmaster 
General (Rajasthan Circle), Jaipur.
3. The Postmaster General, Office of Postmaster General, Western
Region, Jodhpur.
4. The Director, Postal Services, Rajasthan Western Region, 
Jodhpur.
5. The Superintendent, Head Post Office, Sirohi (Raj.)

     …Respondents
(By Advocate: Mr. K.S.Yadav)

ORDER (ORAL)
Per Hon’ble Mr. R. Ramanujam, Member (A)

   Heard both sides.  Learned counsel for the applicant 
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would submit that the applicant was aggrieved by the 
impugned Annexure-A/1 communication dated 18.03.2009 by which
his application for compassionate appointment had been 
summarily rejected without disclosing any reasons 
whatsoever. 

 2. . Learned counsel for the respondents points out 
that the applicant had not approached this Tribunal within 
the period of limitation after receiving the communication. No
valid grounds have been submitted for the delay nor has any 
MA been filed for condonation of delay, in the interest of 
justice

 3.  As regards the merits of the case, the matter had 
been considered by the Circle Relaxation Committee, which 
observed that in terms of the status of the family, earning 
member, income, liabilities, assets etc., the applicant did not 
deserve any compassionate appointment.  It is submitted that 
the family of the deceased employee had been paid Ex-gratia 
gratuity of Rs.18,000/-, Severance amount of Rs.30,000/- and 
Financial Assistance from Circle Welfare Fund of Rs.7,000/-. The 
family of the deceased had been living in Kelu Posu house and 
had notional share in agricultural land of about 1.40 
hectare.  As the applicant’s claim was rejected by the Circle 
Relaxation Committee after due consideration, the OA is liable 
to be dismissed, it is contended.   

 4. We have considered the matter.  It is not in dispute 
that the applicant had been informed of the rejection of his 
claim for compassionate appointment through Annexure-A/1 
order which is non-speaking.  Merely stating that his case was 
rejected by the Circle Relaxation Committee on the basis of 
status of the family, earning member, income, liabilities, assets 
etc. would not make it a speaking order in the absence of 
disclosure as to the number of available posts for 
compassionate appointment in the relevant year, number of 
posts filled and how the financial condition of the family of 
the applicant had been assessed relative to other claimants.  
We are, therefore, of the view that the ends of justice would 
met in this case, if the respondents are directed to pass a 
detailed speaking order as to the manner in which the matter 
was considered by the Circle Relaxation Committee and the 
basis on which it arrived at the conclusion that the applicant
did not deserve an appointment on compassionate grounds as 
compared to those who had been selected for compassionate 
appointment.  If the claims had been considered by the Circle 
Relaxation Committee by awarding points to the claimants 
under different criteria such as status of the family, earning 
member, income, liabilities, assets etc., then the points awarded 
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to the applicant on each along with the total points as also 
the total points awarded to the last selected candidate must 
be reflected in the speaking order.  

 5. Respondents directed as above.  The exercise shall be 
completed within a period of two months from the date of 
receipt of a copy of this order.  MA No.276/2015 stands disposed of
in the light of this order. 

       [Suresh Kumar Monga]
[R.Ramanujam]

               Member (J)    
Member (A)
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